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versions) under sub-section (1) o f  
section 619A o f the Companies Act, 
1<I56: —

(a ) ( i)  Annual Report o f the 
Bharat Electronics Limited, Banga
lore, for the year 1976-77 Qlong 
with the Audited Accounts and the 
comments o f the Comptroller and 
Auditor General thereon.

(ii) A  statement explaining that 
Government are in agreement with 
the A bove Report and therefore no 
separate Review  on the working o f 
the Company ig being laid.

[Placed in Library. See No. L T - 
1541/78.]

(b ) (i)  Annual Report of the 
Bharat Earth Movers Limited, 
Bangalore, for the year 1975-76, 
along with the Audited Accounts 
and the comments of the Com ptrol
ler and Auditor General thereon.

(ii) A  statement explaining that 
Government are in agreement with 
the above Report and thereloro no 
separate Review  on the working of 
the Company is being laid.

[Placed in Librarjj. See No. L T - 
1542/78 ]

(c ) (i) Annual Report of the 
Garden Reach Shipbuilders and 
Engineers Limited, Calcutta for the 
year 1976-77, along with the Audit
ed Accounts and comments o f the 
Comptroller and Auditor General 
thereon.

(ii) A  statement explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review  on the working o f 
the Company is being laid.

[Placed in Library. See No. L T - 
1543/78.]

A n n u a l  R e p o r t  o n  t h e  w o r k i n g  o f
[NDUSTRIAL. a n d  COM IVIERCIAL U N D E R 
TAKINGS OF t h e  C e n t r a l  G o v e r n m e n t

FOR 1976-77 (V O L S . I t o  III).
THE MINISTER OF STATE IN 

THE M INISTRY OF FINANCE (SHRI 
ZU LFIQUARU LLAH ): I beg to lay

on the Table a copy o f the Annual 
Report (Hindi and English versions) 
On the working o f Industrial and 
Conmiercial Undertakings o f the Cen
tral Government for the year 1976-77 
(Volum es I to III). iPlaced in L ib
rary, See No. L T -1544/78.]

12.10 hrs.

COMMITTEE ON PRIVATE MEM- 
BERS’ BILLS AND RESOLUTIONS

E l e v e n t h  R e p o r t

SHRI VINODBHAI B. SHETH
(Jamnaigar): Sir, I beg to present
the Eleventh Report o f the Committee 
on Private Members' Bills and Reso
lutions.

BUSINESS ADVISORY COMMITTEE 
E l e v e n t h  R e p o r t

DR. MURLI MANOHAR JOSHI 
(A lm ora): Sir, I beg to move:

“ That this House do agree with 
the Eleventh Report o f the Business 
Advisory Conunittee presented to 
the House on the 21st February, 
1978/'

MR. SPEAKEIR: The question is:

“That this House do agree with 
the Eleventh Report o f the Business 
Advisory Committee presented to 
the House on the 21st February, 
1978.’ ’

The motion was adopted.

12.12. hrs.

MATTERS UNDER RULE 377
(i) R e p o r t e d  i s s u a n c e  o f  n o t i c e s  b y  

S h a h  C o m m i s s i o n  t o  c £ R T a i n  a d 
v o c a t e s  T O  a p p e a r  b e f o r e  i t .

SHRI C. M. STEPHEN (Iduki): Sir. 
I rise to draw the attention o f the
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[Shri C. M. Stephen]
House to an incident which has very 
serious implications, firstly ^for the 
freedom  of the legal profession-----

MR. SPEAKER: Please confirme
yourself to the statement. It is sitb 
judice; still I have allowed you.

SHRI C M. S T E P H E N :.... and 
consequently for the freedom  of the 
functioning of the courts. It is in 
that spirit that I am raising this mat
ter for the attention of the House.

•

In yest^ray’s paper it was report
ed that the Shah Commission had or
dered issuance of notice to three ad
vocates to appear before the Shah Com 
mission. Action against the party is 
conceivable, but here to the advocates 
appearing before the Commission on 
behalf of the party not on the ground 
of their conduct before the Commis
sion but on the basis of a statement 
filed before the Commission, show- 
cause notice has been issued person
ally as to w hy action should not be 
taken under the Criminal Procedure 
Code secondly w hy the matter 
should not be referred to the Bar 
Council o f India, and, thirdly, why 
the Commission itself should not take 
action against them.

SHRI KAN W AR LAL GUPTA 
(Delhi Sadar): I am on a point of
order relating to this very question.

ftra*

% ftrtr I  I jft 
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feFPT ^  ^  ^TTtTT t ,
^  WSfTrTT I  I TTPPfhr

<11  ̂ ^  fV*rr

r̂rsTT f  <
^  ?nmrrr ^ ^ft

I ,  ‘jTf ^
^TPT^ f  ?TT?rT I

MR. SPEAKER: I am not allow
ing any discussion about the matter 
nor am I commenting on the matter. 
He has merely shown me a statement 
and that is why I am confining h im ..

SHRI KAN W AR LAL GUPTA: 
Then he should confine himself only 
to the statement and note make any 
comments.

MR. SPEAKER: The matter being
sub judice no comments are allowed. 
Please confine yourself to your state
ment which you have shown me and 
nothing more than that.

SHRI C. M. STEHHEN: I am
aware of my limitations. But I would 
submit that under the rule though no 
discussion is allowed the procedure of 
any Commission or Tribunal is per
mitted to be discussed under Rule 
188. 1 would therefore like to draw 
the attention of my friend to Rule 
188.

I have only to say this (if  this is 
what has happened) that the part o f 
the statement to which the Commis
sion to'ok objection is this.

‘The purported invitation to the 
Respondent and the Counsel to 
appear on February 25, it is submit
ted with respect, is merely an ex
tension of the illegal procedures al
ready adopted by the Commission 
and has no meaning for the Res
pondent in terms o f the Commission 
of Inquiry Act and the principles of 
natural justice'

If that statement becomes objection
able. I wonder which Advocate can 
make such statement before any com 
mission or any court.

MR. SPEAKER: You cannot come 
to that. . . .

SHRI C. M. STEPHEN: I am not
commenting about this. Let Us n o t
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get angry about this. What I am 
submitting is about the freedom of, the 
legal professio:! which appears before 
any Commission ’ or Court on behalf 
o f any client and to make any state
ment, or to say that the Commission or 
Court has no jurisdiction over some
thing or that the procedure is illegal. 
-If the Commission or Court is to take 
the view that this is a disparagement 
'Of the Commission or Court and the 
question of ‘contempt’ will be called 
in. I would submit that the legal 
profession will not be able to function 
in this country and no court will be 
able to function in this country. This 
is 6 very important matter. (Inter- 
ruptions).

MR, SPEAKER: All statements re
flecting on the conduct of the Comis
sion will be excluded.

SHRI C. M. STEPHEN: Is this
statement a reflection on the conduct 
o f the Commission? This sort of gene
ral statement will not do; you will 
have to show which part has refer
red to the conduct of the Commission. 
(Interruption). I also have got any 
right. I am submitting that you have 
made a statement that all references 
to the Commiwssion.. . .

MR. SPEAKER: No, no: I said
all ‘reflections’ on its conduct: I never 
said all ‘references’.

SHRI C. M. STEPHEN: Which
part is a reflection? Somebody must 
point out that this part of the state
ment is a reflection. ,

MR. SPEAKER: Before I make atiy 
deletion, I will discuss the matter with 
you a n d  thereafter I will delete it. I 
do not want any reflections on the 
Commission but before doing so I 
shall certainly discuss the matter with 
you.

SJHIRI V A YALAR RAVI (Chirayin- 
'"kil): I rise to draw the attention of 

the House. . . .  (/nterrupfion).'**

«TT I ^
t̂t't «rar

^  ?

SHRI SURATH BAHADUR SHAH 
(K heri): Is it necessary that the
Speaker has to hold consultations 
with the hon. friend over here about 
the Shah Commission?

MR. SPEAKER: So, far as the 
conduct of any Commission is con
cerned, it canot be discussed in the
House. But so far as the procedure 
adopted is concerned, it can always be 
brought to the notice o f the House. The 
conduct cannot be discussed but the 
procedure can be discussed. That is 
the ruling the Presiding Officers have 
given.

Therefore, I shall go through the 
matter, discuss with Mr. Stephen, the 
procedural part I shall retain, reflec
tion if there is any, will be removed, 
ntil then........

^
fgr^T ^  ^

MR SPEAKER: You are right, until 
that is finalised.

% rr
sjnr?«TT ^  SHR t  I ^
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** Expunged as ordered by the Chairs
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SHRI MOHD SHAFI QURESHI 
(Anantnag): My submission is that Mi. 
Stephen has taken your permission to 
make certain references to the proce
dure before the Shah Commission. 
Now, you, in your wisdom, have deci
ded that you will consult him and 
you w ill point out which are the por
tions which he should not have refer
red to in his speech.

The whole House is entitled to 
know— it is for our future guidance 
also— as to what are the things which 
you would permit about Shah Com
mission and which are the things 
wluch you would not like to be re 
ferred to. The House should be* in
formed,

MR. SPEAKER: The record will show 
it to you.

SHRI KAN WAR LAL GUPTA: My
submission is that it should not go to 
the Press.

MR. SPEAKER. I said it. It wi-’l 
not be published in the Press until it 
is finalised.

SHRI HARI VISHNU KAMATH 
iH oshangabad): On a point of
crd er . . . .

SHRI C. M. STEPHEN: On a point 
o f order I am rising . . . .

SOME HON. MEMBERS rose.

MR. SPEAKER: One at a time. Mr. 
Ugra Sen, would you like to rise every 
time?

SHRI C. M. STEPHEN: On a point 
o f order. With your permission T
raised certain matters. It is my ca5»? 
that I confined myself to the procedu
ral aspect of the subject which is per
mitted under Rule 188; not merely the 
procedure, the subject and the stage— 
all the three are permitted under rule 
188.

It is my contention that I made no 
reflection on the Commission. If an 
eiRpunction is to take place, then the 
attention o f the House must be brought

to that part o f it which, according to 
you, is a reflection on the Commission.
I aver that I made no reflection on the 
Commission at all. All I said was that 
this statement reflects on the legal prc- 
fession. Therefore, when you say that 
a statement made by me in the Hoube 
with your permission, cannot be puD- 
lished in the Press, then why should 1 
make a statement? My submission 
is: if it cannot be accepted, why should 
I make a statement? If in camera 
something is to take place, that should 
no go On record and everything will 
l3e forgotten, then that is killing the 
statement that I made for the House 
and that is not permissible. Whatever 
statement has been made with the per
mission of the House, is part o f tlie 
proceedings. Except that which you 
expunge nothing which you do n o t  ex 
punge can be barred from  the pub^ 
lication and from the records of the 
House. I would like to know which 
you want to expunge and until you 
order which part is expunged. Ihe 
rest must be available for publication.

MR. SPEAKER: May I make my
position clear?

Mr. Speaker has given me a wrill-en 
statement which I have got in my pos
session. To that there can be no objec*- 
tion because I have approved it. If 
he has added anything more, that at 
present I have not got and I will J i o t  

be able to do that. But it is always 
the practice to examine the record 
and thereafter, I shall decide. What I 
said was that till that matter is de
cided, it will not be published, not 
that your statement will not be pui'- 
lished at all. It will not take nry 
long time to examine the matter. Ey 
afternoon I will be to do it.

SHRI C. M. STEPHEN: Reflection
part will not be published.

MR. SPEAKER: Nobody raises at'y 
objection to other parts. To that ex 
tent, you have given me written state
ment and if your speech confines to 
that statement, there can be no ob jec
tion to publication, but anything that
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you have said has exceeded further 
and if it has an implication of reflec- 
tion, that will not be published. What 
that matter is will be decided by me 
this afternoon so that for the evening 
newspapers it is available for publica
tion. There is no difficulty about this.

SHRI HARI VISHNU KAMATH: Mr, 
Speaker, Sir, I presume that m y hon. 
friend, who now enjoy a now, higher 
i f  dubious status in the House............

SHRI C. M. STEPHEN: I take ob
jection to that statement I charge him 
to be the dubious man and m a dubi
ous capacity. . . .  (Interruptions),

AN HON. MEMBER: Do not be agi
tated like this.

SHRI nA R I VISHNU KAMATH: 
Sir, I presume that he has been p er
mitted by you to raise the matter 
under Rule 377. Rule 377 is as fo l
lows:

“A member who wishes to bring 
to the notice of the House any mat
ter which is not a point of order 
shall give notice to the Secretary- 
General in writing stating briefly 
the point which he wishes to raise 
in the House together with reasons 
for wishing to raise it, and he shall 
be permitted to raise it only after 
the Speaker has given his con
sent...................”
My hon. friend has invoked the aid 

of rule 188 also.
SHRI C. M. STEPHEN: That was 

only in answer to an-other point.
SHRI HARI VISHNU KAMATH: 

That does not apply here.

MR. SPEAKER: Why?

SHRI HARI VISHNU KAMATH: 
You will kindly see that no such debate 
or discussion can ordinarily be raised 
here. The proviso to this rule says:

“ provided that the Speaker ma3% 
in his discretion, allow such matter 
being raised in the House as is con-

3597 LS. -

cerned with the procedure or sub
ject or stage of enquiry if  J;he Spea
ker is satisfied that it is that likely 
to prejudice the consideration of 
such matter by the statutory tribu
nal .......................  »’

As regards expunction. Rule 380 is 
there, and under it your powers are 
very wide. It reads:

“ If the Speaker is o f opinion that 
words have been used in debate 
which are defamatory . .

It does not apply.
“ . .. or indecent or unparliamen

tary or undignified, he may, in his 
discretion, order that such words be 
expunged from the proceedings of 
the House.”

Any statement made in the House or 
any words used contrary to the Rules 
of Procedure should be regarded as 
unparliamentary. Therefore, there is 
no need for you to discuss with him 
and take his advice in this matter.

MR. SPEAKER: I would not be arbi
trary. The final decision would, of 
course, be mine, but I have got a duty 
to discuss it with him.

SHRI H A in  VISHNU KAM ATH : 
I want an assurance that the press 
w ill not publish anything until you 
have decided.

SHRI K A N W A I ^ ^ L  GUPTA: He
has already said

PROF. P. G. M AVALAN K AR 
(Gandhinagar): Sir, I rise on a point
o f order further to the point “of order 
raised by my friend, Shri Kamath. 
May I respectfully invite your atten
tion once again to Rule 380, which 
reads:

“ If the Speaker is o f opinion that 
words have been u ^ d  in debate 
which are defamatory or indecent 
or unparliamentary or undignified, 
he may, in his discretion, order that
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such words be expunged ^rom  the
proceedings o f the House.”

The words used are ‘He may, in his 
discretion'.

MR. SPEAKER: Quite right.

PROF. P. G. M A V A LA N K A R : Your 
ruling today expands the scope o f 
this particular Rule 380 by including 
all the Members, in d i^ d ii^ s  or m ore 
than one, w ho may have said certain 
things which were either undignified, 
defamatory, pr imparliamentary etc. 
Then, the w hole thing becom es a mat
ter o f debate. The w hole spirit o f 
R ule 380 is that there cannot be any 
discussion. If the words used are de
fam atory, undignified or unparliamen
tary, the Chair is certainly within its 
right, and it is within its discretion and 
wisdom  to decide ‘yes’ or ‘no’. H ow 
can you discuss it w ith the M em ber 
concerned, and how  can there be a 
dispute on that? Therefore, I  re
quest you kindly to reconsider your 
ruling before you  give it finally, b e 
cause your ruling today would expand 
the scope o f Rule 380 by  unnecessarily 
opening the gate for endless discus
sions w ith Members either in' the 
House or in your chamber. Therefore, 
all I request .you is this.

Y ou said to Shri Stephen, because 
you had some doubts, you wanted to 
read again exactly what he said and 
then decide. So far, so good. But you 
kindly read it yourself and decide 
yourself. W hy do you allow  a Mem
ber who is alleged to have said som e
thing undignified to com e to vou in the 
Chamber, discuss with you and then 
you  w ill decide? That means that 
m ay be extending the scope o f Rule 
380 beyond what has been said.

It is good that you  said that you 
do not want to decide immediately 
because you  m ay have any doubt. 
You decide it today, tomorrow or day 
after, but you  decide alone and let 
the discussion not go on with the 
M em ber concerned.
^Interruptions)

260

MR. SPEAKER: There has been a
considerable misunderstanding o f  the 
matter.

So far as discretion is concerned, it 
Is not an arbitrary discretion o f any
body. W henever w e discuss the mat
ter, it is i nly to give him an' oppor
tunity. Final decision w ill be that o f 
the Speaker.

Even here when the Speaker wants 
to expunge, he gives an opportunity 
to the other side. Therefore, what I 
have said, is that before I decide it, 1 
shall dfsciiss the matter with Shrl 
Stephen. Ultimately, m y discretion 
is m y discretion and nobody else's 
discretion’.
( Interruvti ons )

SHRI SURATH BAH ADUR SHAH: 
I want to raise a point o f order.

MR. SPEAKER: No, no.

SHRI SURATH BAH ADU R SHAH: 
I observe parliamentary etiquette and 
procedure. In case the procedure o f 
hooliganism is adopted___

MR. SPEAKER: Many points o f
order have arisen.

SHRI SUBATH BAH ADU R SHAH:
I want to know whether it is neces
sary for the Speaker to consult the 
hon. M em ber___

MR. SPEAKER: Everybody raises
the same question.

SHRI RAM  CHANDRA RATH  
(A sk a ): You have every right to
have a dialogue with every Member.
(Interruptions)

You should not have soft attitude 
for  the ruling party. You must apply 
your discretion.

''C51 ?
^  t  «TT ^  f ,
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MR. SPEAKER: This is not a point 
of order.

( i i )  B o iv ib  b i -AST a t  a  S y d n e y  h o t e l  
WHERE I n d i a 's  P h l m e  M i n i s t e r  w a s  

s t a y i n g

SHRI VAYALiAR R A V I (Chirayin- 
kil): I wish to raise the matter re
garding borr.b blast at Sydney hotel 

'"’during the Commonwealth Confer
ence. This was a matter o f serious 
concern for everybody in this coun
try. W e are fortunate and we are all 
l^appy that the Prime Minister and 
the Indian personnel who stayed in 
the hotel cscaped unhurt. But this 
incident o f brm b blast is a very se
rious matter r*ot only fo r  .the Indians 
working in Sydney (Australia)^ but 
in Manila, m Canada, in London. In 
all these places the Indian people 
Working in embassies are facing a se
rious threat everyday and even have 

^been attacked on many occasions.

This incider.t o f bom b blast in Syd- 
*̂ ŷ Hilton hoi el was a deliberate at
tempt of sabotage and even a threat 
ô the life  o f  the Indian Prim e Minis

ter. T wish to draw the attention o f 
the Gr-vernment o f India and special
ly  o f the hon. Home Minister to this 
matter He should tell us as to what 
are th^ steps which are taken to tight
en tile securely and safety o f the 
Ministers and also o f Indian, people 
working abroad. In this connection, 
Mr. Speaker, may I draw your atten
tion to o re  matter? This allegation 
has been made and the matter has 
been raised several times before the 
House. Certain organisations like the 
Anand Marg; have been mentioned. 
Certain people who have been arres
ted in Manila and other places have 
been identified as Anand Margis. Un
fortunately, Sir, on an earlier occa
sion the leader o f the Anand Margis 
has been given some respectabilitv 
by  some o f the political leaders by  
visiting hini in the jails. It included 
three parliamentarians, Mr. Samar 
Guha, Mr. Jyotirm oy Bosu and Mr. 
Vajpayee. A fter that^ Sir, the Anand 
Margis have got a boost because o f 
the respectability. Now the time has 
com e for the Government o f  India to 
take a serious view  o f these incidents 
o f violence and terrorism inside and 
outside the country which is a conti
nuous threat to the lives o f the people 
especially our people belonging to the 
foreign service cadre working abroad.

Lastly, Sir, I again request the 
Government to see that an assurance 
is given. Merely checking at the air
ports or merely checking here and 
there is not enough. There must be 
a proper machinery to find out w ho 
are the people and who are the agen
cies and who are all working on this 
not only in India but outside.

In this connection, Mr. Speaker, 
you are w ell aware o f this. Because 
they are angry with the erstwhile 
Government, they have com pletely 
demolished the system of an intelli
gence agency working in this country 
to find out not only in India but abroad


